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LOK SABHA DEBATES

LOK SABHA

Monday, March 28, 1977/Chaitra 7
1899 (oai:a)

The Lok Sabha met aqt Eleven cf the
Cleck

[MR. SPEAKER in the Chair]
MEMBERS SWORN

Shri Bindhyeshwari Prasad Mandal
(Madhepura)

Shri Ebrahim Sulaiman Sait

(Manjeri)
Shri Sreekantan Nair (Quilon)

Shri Narendrasingh Yadvendrasingh
(Damoh)

Shri Hemvatj Nandan Bahuguna
(Lucknow)

Shri Ram Lal Rahi (Misrikh)
Shri Ram Nihor Rakesh {Chail)
Shri Saradish Roy {(Bolpur)
Shri Gadadhar Saha (Birbhum)

Shri Ramubhai Rabjibhai Patel
(Dadra and Nagar Haveli)

11.55 hrs.

ADDRESS BY THR VICE-
PRESIDENT ACTING AS PRESIDENT

SECRETARY-GENERAL: Sir, I lay
on the Table a copy of the A:ldress hy
the Vice-President acting as President
to both - Houses of Parliament

assembled together on the 28th March,
19717.

Address by the Vice-President

2

acting
as President

ATHAYG qITHi0T,

7 7€ MF a9 F I 37 qqrg
Farg AR 8eY gug # auaT wfugww
# H.q9 §F T & FIATE |

¥ FIFI qT AT gH TF §isq Hi<
gfdfaa Sgr 7€l q@q @ a3 faar
gAR qaqd TRt A FEEdT T
TEAT HY M ATF &, s aF IS
TraAfan, fagwqor aa@FIR, ATVAY
AT T, ASATTEY § | 11 g7 375
a7 g miF gz w77 & oz FMW
arfay ggAg 1 qadY gife s qFgATq
ITE |

WY At AT AT EAT ] ITF AWTA-
qur aq. fAdras du & ggfag & mar
g f& JI7ar FY gqaT arFa, AFAATHS
gfFar #1 NaF-wisd, faasr TE F47
&, T FFTAT qA|TR | T7AGT A FOTEF
F WANAGT 9/ swlyq-gar § wvg3q
dq T §4g frx wfxa *31 « fawg
FgAdP Taqadqar, Awaa aqr fafg-
fra® & qm1 9 srqaT ez Fopg fear g o
qg AT GATQ HIFAICHE 7€ 7Y
oF TG DTy ST & fawe
#Y fewr 7 TF wEgKAqQw Ae-qeqT |

A g T Axar gy fag wg frorg
®1 gL AXE & T 7 ® fag avmag
21 39T FIF 7 g€ WA ¥ A AWr
F.qr fe FaT gV A AMAT AR
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qIFTT ET WY IO | g1 ATt 0
frod 27 ant & «ahi a3 FE s
fFT @ quT SR oW we AN O3,
TR FE AR A1 9 oA Wi e
TS 3 HT ag AT F LY

AT aEegaer, 9§ a3 ¥ AT
e ey FEwR EwTET Y AT Y
FL INT FIAT ATEAN @ I faga
IS FATH FT 99 qoF 7EY e 1
T 9T 3W q§ guTawy faw oo s
I "T9A 9w fFo sed 1 9v, feT Y,
FL FTHI 9T b =T [T & W
AL 3] g&a A9A g9 & Smiy |

99 98T FTH g FAAqT FY "ifaw
QAT AR AR afasras a3 A=
g, foew fafu-faw qar Sa &
Taaar &7 Afuwre 5 § sofaw &
1971 % 99 IrEg oTqrasHT Fr SINn
Fr o€ 9 IY (Y grO w9 @ F fxaAv
™Y g | TR famfafes w37 I9T-
@i o—

(1) foesr S aray & miafes grar
FRAT FT A R FEII0CFHT, I QO
FHerr A S, oy @& w® fFar ar
% ST TH/ qra A i FY A7 % ®
[JETHET # oA F AfgwT T FWHAT
T TC W HY AT 9T Arigw waasE)
¥ fAaed & fog adm FE WY oAl
TR TATT FT HTAGHAT & qT Y |

(il) ¥& oo F7T FFFE T
Jren ey a8 gfaewa & a3 fe a1
W Torifas swgar afas &9
qQT qTEEl F T A, g9 a& qaqfa
TR T W T §9 § ~rfas i
T AT A

(iit) wmofaems awnl % ’sm'r-
mﬂﬁm‘aﬂﬁﬂfwﬁmﬂﬁ'{z

fear s 1 faarfasi ¥y sdafeay
T w199 & 7 &7 wfuwr feT § Aewr
AT I

(iv) s= afaffuca wfafraws
HEET # WeT HrALOll ®7 ST qTEy
1w § qur o g5 safy ¥ g
G FT IYTATAAT §.7 AT F qUER
W@FT & feqr v g, 9 = feav
STQTT |

TH A4 7 A, FHAAT q9T €Y,
H§Hg qUT  EAIfAa®T,  AmadrasT
qaT FTAQTIAFT, TS T9T ¥7g, AWIfew
qaT =T ¥ dga fax & | ¥ fog,
oo sraear g Sfaa= ¥ fawiamy
q 1 @, Hfau™ & a0 FH 7 OF
=OF AT W95 GTHA gTgd &'
ST | THY WRd WAe8s 352 (@
|1 A1) F ATAETAT FT GO wrfAs
2, o "graaeTE # Y ST §¢3 ¥
ATYFTT TGT FF4E A=Al & FETANT
q7 76 (Y A7 ¥x, 59y 5 @ a@ 5
gire=a & 7% f5 wegufa wraw |@fa-
uar & Sfeafaa I3vat & sma & &y
gt 7 fr =Y gy FEw

fre™ e a9g ¥ oF I TR
frafa e g ag ae & P gemr o
FAAATH ATAHAT F1 T@adar qqar faey-
&TaT W Y TE 1 ALY T ¥ 9T
FON Y T AT FY Arwda T
T = fggr o7 /5% 1 O Iuw o
%ﬂamﬁﬁﬂ%azgﬁmﬁﬁﬁﬁ
HTHTHETI, FLEUA, fHEeR-swTr awr
ﬂmmaﬁﬁﬁﬁwa
o= q F7 FL

fre¥ o W AWM FEEATHI A
affare Fravrm w1 wriww o aee &

4
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FATRT 14T I JF91 & fora=r arew
JGT AT € TN FHY AT JIWT T4GT |
THY TH FAFH T, Y T T Fogror
¥ fog wgeager @, WIQY qFA 9gAT )
gfcare faase o afees s@aTw aur
oF [T Afa ¥ gfa= w7 5 w0 F
WTETT ET & It v, foqu forer,
e,  HWIg-GE "I e FedT,
qfare-®wearer, wfgar-mfaF qaar
¥fees s mifaw § |

aifas &g § a<FT< 10 9T FV
wafg ¥ T g2 ¥ fag aqqqg & |
T HF FT OURTFT I ¥ HY-
qaedal § U&F WATE WaEJdAqd IO
BT, fIER 9 T & wgT FY WL A7
&4 & | fFaT= Y "9 Ioare &7 IfEa
T FgY faer @ 1| Fr agr avag fawEi
& fog fafaaiera aga & swyatw § =<
gt #r feafa gared A wrIvEEaT X
gT FW &4 frar mar ) 0w |1 &
SATET W&t ¥ YT & qrAY SEr grafas
gfaar «F 78 & 1| A0 FTFe 9
I@ Afa e, ey 5w faw |,
Ffa Igm, ¢ Al FAT I AN,
faorg &1 § aretor gom=d & srafasar
‘foet g5 1| arYo GG H gATGH AT S-
JTEN & ITEAUTHT T9T 9T IvHOT faerw
FY WY F=T gTafEswar € JTeEr ) 99-
AT FITAT T FATEHT THIET FT ATOIAY
QAT Fr 9fFay ¥ fFT ¥ s @9
gt TR WX SE a9adEig GIeHET 9%
sifasta FTR wE N7 | 9 1T JIE A
wifaq aIwe AW F{ TWF I ATGH
FTAXHT X FI9UT FY oI o= T9T
T T |

wa & §2fms daa) a< wrar g )
O T IT /WY ATt wY et
<t fareY | $T I ) g FETHar
TR @ §gWIE F WO 9§
LY quT fava F w=x e F " FN

CHAITRA 17, 1899 (SAKA)
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wT WA WX e Fawer @ 8
#Afe woarawdft | AR ag weF F it @
@ ¢ 5 T8 a9y 58R } oW
q TfTRE quradicn-; 0 ¥ 5w
# A5 w1 ) T g I fFET
e Ut 3 §TH WIiEE WX qEAEy
|EIIT A97T |IYT F) WY AAGT HTF I
faviw vare 2]/ ) ‘

HAEATT  EXGAT, WIGHT IS AT
srfaasra grer &, foad fasig srReai—
9 it g® "M, oQufa wwa ¥
i TeEl, | 517 a9 & §@99 &
T AT THTIE, I q9€ A9T qafa
WIEH ¥ W WS # IAC—qT JHTA
QT4 AT N | AWTHT {EAT & o19H
|THA qgT g [E FTEFA | WA T
FI A Fgad T A9ET & W)X AT
aoa1g g fF w9 I FIEt F, AT AIH
A9 9 51T 9w fg wTddr, s
X T 9@aT § Q7 FA F A9AT g4
X & 57 F1ET FY W ATIFT HTgAH
FIAT § HWIT WG THFAT FT FIRAT
FATE |

s fgex )

—

Honourable Members,

I extend my felicitations to the
members of the new Lok Sabha and
welcome you all to the joint session
of the Sixth Parliament.

On this occasion when we miss his
benign and familiar presence my
thoughts go to our late President Shri
Fakhruddin Ali Ahmed in whom we
have lost an elder statesman, a wise
counsellor, an experienced leader, and
a perfect gentleman. We mourn his
loss today and convey our sincere and

heartfelt condolences to Begum Abida
Ahmed.
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he General Election just conclud.
ed has effectively and decisively
demonstrated the power of the people
the vitality of the democratic process
in India and the deep root that it has
taken. The people have given a clean
verdict in favour of individua) free-
dom, democracy and the rule of law
and against executive arbitrariness,
the emergence of a personality cult
and extra-constitutional centres of
power. The election marks an im-
portant milestone in the evolution of
our democratic polity into a healthy
two-party systemD

My Government pledges itself to
fulfil in every way the mandate given
to it by the peopla. In doing so. it wili
not take the people for granted or
assume that they know nothing and
that the Government alone knows all
answers and solutions, The traumatic
experience of the last two years dur-
ing which many atrocities were com-
mitted on the people and they had
to undergo untold sufferings ang some
have even died, has brought home
the relevance of this.

Honourable Members, the new
Government has taken charge only
three days ago. It has not had the
time to work out the details of the
various measures it intends to adopt.
This will be done in due course dur-
ing the year and placed before you.
Nevertheless, there are some urgent
tasks to be attended to and the
Government will take them in hand
immediately.

The most urgent task is to remove
the remaining curbs on the funda-
mental freedoms and civil rights of the
people, to restore the rule of law and
the right of free expression to the
Press. The externa] emergency pro-
claimed in 1971 has been revoked by
me yesterday. The Government will
also take the following measures:

(1) Having regard to the gross
abuse to which the Mainte-
nance of Internal Security

Act has been put during the
last two years, a thorough
review of the Act will be un-
dertaken with a view to re-
pealing it and examining
whehter the existing laws
need further strengthening to
deal with economic offences
and security of the country
without denying the right of
approach to courts.
(ii) Legislation will be introduc-
ed to ensure that nao political
or social arganisation is
banned except on adequate
grounds and after an indepen-
dent judicial enquiry.
(iii) The Prevention of Publication
of Objectionable Matters Act
will be repealed. Immunity
which the Press enjoyed in
reporting the proceedings of
legislatures will be restored.

The amendment to the Re-
presentation of Peoples Act
which redefined corrupt.
practices and afforded pro-
tection to electoral offences
by certain individuals by
placing them beyond the
scrutiny of the courts, will
be repealed.

(iv)

During the course of the year, a
comprehensive measure will be placed
before you to amend the Constitution
to restore the balance between the
people and Parliament, Parliament
and the Judiciary, the Judiciary and
the Executive, the States ang the Cen_
tre, the citizen and the Government
that the founding fathers of our Consti-
tution had worked out. This will in-
clude provisions to amend Article 552
to prevent the abuse of the power to
declare emergency and of the relevant
Articles to ensure that President’s
Rule is imposed strictly in accordance
with the objectives mentioned in the
Constitution and@ not for extraneous
purposes. .
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One of the very sericus develnp-

ments in the recent past was the

erosion of the freedomm and impartia-

lity of the media of publicity and

information. My Government will {~
take steps to restore to the media -
their due place in a democracy.

Steps will also be taken to ensure that
All India Radio, Doordarshan, Films
Division anq other Government media
function in a fair and objective
manner.

Nothing. has roused public anger
and resentment so much as the
manner in which the family planning
programme was implemented last
year in several parts of the country. -

This has caused a major set back to
the programme which is vital for the “}

welfare of the nation. Family plan-
ning will be pursued vigorously as a
wholly voluntary programme and
as an integral part of a comprehensive
policy covering education, health,
maternity and child-care, family wel-
fare, women's rights and nutrition.

In the economic sphere, the Govern-
ment is pledged to the removal of
destitution within a definite time-
frame of 10 years. Relative neglect
of the rural sector has created a
dangerous imbalance in the economy
leading to migration of people from
rural areas to urban centres. The
farmer has been denied reasonable
and fair price for hig products. Allo-
cations for agriculture and related
developments have been
adequate and the need to improve®
conditions in the villages has received
scarce attention. More than a lakh
of villages do not even have the most
elementary facilities for drinking
water. My Government will follow
an employment-oriented strategy in

which primacy will be given to the
development of agriculture, agro-
industries, small and cottage indus-

tries especially in rural areas. High
priority will also be given to the pro-
visions of minimum needs in rural
areas and to integrated rural develop-
ment. To the extent possible at this

grossly in- P
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point of time, the Fifth Five Year
Plan will be reviewed. The planning
process will be revitalised, and work
on the Sixth Five Year Plan will be
taken up without delay. My Gov-
ernment will announce at the time of
the presentation of the final budget
later this year the details of the
economic programme that is proposed
to be followed.

I now come to external relations.
My Government will honour all the
commitments made by the previous
Government. It stands for friendship
with all our neighbours and other
nations of the world on the basis of
equality and reciprocity and will fol-
low a path of genuine non-alignment.
I am glad to say that my Government
will be hosting a meeting of the Non-
aligned Co-ordinating Bureau early
next month. My Government will
also give very special attention to
the strengthening of ties and econo-
mic and technical co-operation with
all developing nations.

Honourable Members, your present
session will be a short one in which
you will have to attend to urgent
business—the Supplemen-
tary Demands of the Union and the
States under President’s Rule, and the
Vote on

financial

Account regarding the
General Budget, the Railway Budget
and the budgets of States under
President’s Rule. A heavy and busy
schedule lies ahead of you in the
coming months. There is today a
mood of expectancy in the country
and I trust that you will co-operate
fully in attending to the business that
will be placed before you by Govern-
ment, with thoroughness and expedi-
tion. I commend you to
and wish you all sucess.

your tasks

Jal Hind.
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18 brs.
OBITUARY REFERENCES

MR SPEAKER: I have to inform the
House of the sad demise of twelve of
our friends, namely, Shri Narsingha
Malla Deb, Shri P. R. Kanavade Patil,
Shri Nana Ramchandra Patil, Shri Sheo
Nurayan Fotedar, Shri R. M. Hajarna-
vis, Shri Ajit Prasaq Jairn, Bhri Nemi
Saran Jain, Shri C. Chittibabu, Shri
E. V. K. Sampath, Shri U. N. Dhebar,
Shri T. H. Gavit and Shri A. .. Gopa-
lan

Shri Narasingha Malla Deb wag a
Member of the Second lL.ok Sabha dur.
ing the years 1957—82 representing
Midnapore constitvency in West Bengal.
Eorlier, he was a Member of the West
Pengal Legislative Council during the
yearss 1952—57. A philanthropist and
a social worker, he foundeq schools,
colleges, a polytechnic and a hospital
in Jhargram and set up a handicrafts
institution for widows. He nursed
these institutions till his death. A
man of versatile ability, he was
several clubs and sports organisa-
tions. He passed away at Calcutta
on the 11th November, 1976 at the
age of 7T0.

Shri P. R, Kanavade Patil was a
Member of the First Lok Sabha during
the years 1952—57 from Ahmednagar
North constituency of the erstwhile
Bcmbay State. A prominent social
worker, he had played a promirent role
in the removal of untnichatilily and
spreacd of education in Ahmednagar
District. He passed away ut Ahmed-
nagar on the 28th November, 1976 at
the age of 74,

Shri Nana Ramchandra Patil was a
Member of the Second and the Fourth
Lok Sabha during the years 1957-—62
anj 1967—70 respectively. During the
Fourth Lok Sabha, he represented Bhir
cor:stituency in Maharashtra. Shri
Pati] took keen interest in the freedom
sirvggly. and organised many revolu-
tionary activitles in his home Stute
agains’* he foreign rule. He dedicated

MARCH 238, 1977
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most of hig time to the service of the
poor and thereby endeared himself to
the rural masses. He passed away at
Miraj on the 6th December, 1976 ut the
age of 76,

Shri Sheo Narayan Fotedar was a
Member of the First Lox Sabha during
the years 1952—57. Starting his carecer
as a Professor of History in 192¢, Shri
Fctedar plunged into politics in 1631.
In 1933, he was electad as Member of
Srinagar Municipal Corporsation and
later became its Vice-President and
President. In 1935, he was chosen as
the President of All State hushmiri
Pandit Conference, A great parliamnen-

. tarian. he wasg elected to Kashmir Stiate

Legislative Assembly in 1934 zndq was
a Member of the Assembly for 13 years.
As a member of the First Lok Salha,
he took keen interest in the proceedings
of the House ang served ¢n many 1m-
poitant Committees. }e wac also @
Memter of the Parliamentary delega-
tion to Turkey and the “Middle East
courtries in 1954, Returninz back to
the State Legislature in 1957, he was
elected as the Chairman of the Kashmir
Leg:slative Council. tle participted in
several conferences of Presiding Offi-
cers of Legislative bodies in In:lia. He
passed away on the 6th December, 1976
at the age of 76.

Shri R. M, Hajarnavig was a Member
of the Second, Third and Fourth Lok

" Sabha during the years 1937—76. In

Fourth Lok Sabha, he rerresented
Cnimur constituency in Maharashira.
He started his career as a lawyer &nd
earned great repute in that field. He
was Deputy Minister in the Unior. Gov-
cernmrent during the years 1958—63 and
Minister of State during the years
1965—66. He passed away at Nagpur
on the 27th December, 1976 at the age
of 68.

Shri Ajit Prasad Jaln was a Member
of the Constituent Assembly, Provision-
al Perliament, First, Second and Third
Lok Sabha during the years 1916—65
He was Minister of Rehabilitation in
the Union Government during the years
1955—54 and Ministar of Fcod and
Agriculture during the years 1954—50.
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He wag Governor of Kerala during the
Years 1965-66 and later servec as Mem.
ber of Rajya Sabha during the years
1968—74. Earlier he hug alss oeen a
Member ot Uttar Pradesn T.egislative
Assemnbly during the years 1937---47. A
renowned statesman, seasoned patlia-
mertarian and able administralor, Shri
Jain served the country with grea dedi_
cation in severa]l flelds. He passed
away at New Delhi on the 2nd Jahuary,
1977 at the age of 75, '

Shri Nemi Saran Jain was a Member
of tne Provisional Parliament and First
Lok Sabha during the years 1950-—57.
In the first Lok Sabiha he represerted
Bijnor constituency of Uttar Pradesh.
He took an active part in the freedom
struggle and suffered impriscnment
several times during 1922 tu 1941%. He
was & Member of the Uttar Pradesh
Leeislative Council during the vyears
1924—30. A renowned social worker,
he took keen interest in the <develop-
ment of rural areas and was assocrated
witih several social organisatioas. He
raesed away at New Delhi on the ird
oal'vary, 1977 at the age of 78.

Shri C, Chittibabu was a Member of
the Fourth and Fifth Lok Sabha from
Chingleput constituency ot Tamil Nudu
during the years 1957--77. A journa-
list in his early career, Shri Chittibabu
was Editor of the English weekly
Home Rule published from Madras
and also served as Mayor of Madras
during the years 1965-66. He passed
away at the General Hospital, Madras
on the 5th January 1977, at the very
young age of 4l.

Shri E. V. K. Sampath was a Mem-
b2r of the Second Lok Sabha auavirg
the years 1957—62 irom Narnaklkal
cor:stituency of erstwhile Macdras State,
A prominent social woarker, he devoted
h'mself mainly to the task of eradica-
tion of the caste system. He also took
Ike@q interest in the fAeld of education
and was associated with severzal educa-
tionat institutions. Xl= passed away at
Madras on the 23rd February, 1977 at
th age of 51.

Shri U. N. Dhebar was a Member of
the Third Lok Sabha during the ycars

CHAITRA 17, 1890 (SAKA)
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1962.63 from Rajkot constituency of
Gujarat State. An emiaent lawyer and
a dedicated social worxer; Shri Dhebar
served the coubtry in various cagaci-
ties, He was the Chief Architect cf
Mcdern Saurashtra which came into
existence following the integration of
a large number of rrincely States in
1948. He served as Chief Minister in
the erstwhile state of Saurashtra dur-
ing the years 1948—54. During his
tenure as Chief Minister, he introduced
many progressive land reforms. He
served as the Chairman of the Scheduled
Aren2s and Scheduled Tribes Commis-
slon during 1960-61. He was also
associated with several educational ins-
titutions in his home Slate. Shri Dhe-
bar passed away al Raikot on the ilth
March, 1977 at the age of 72.

Shri T. H, Gavit was a Member of
th2 Fourth and Fifth l.ok Sabha during
the years 1967—77 representing Nan-
durbar constituency ip Maharashtra.
Earlier he was a member of the erst-
while Bombay Legisiative Assemtly
during the years 1952—57. A seasoned
Parliamentarian, he toox kean intferest
in the proceedings of the Tlouse and
serve¢ on several Parliamentary Com-
n-itlees and other Gove :nmental todies,
A social worker, he Jdevotad himself to
the cause of backwarqd classes, particu-
larly the Scheduled Tritk.es, He passed
away at New Delhi c¢n the 18ith March,
1977 at the age of 54.

Shri A, K. Gopalan was a MemtbLer of
First, Second, Third, Fcurth and Fiith
Lok Sabha, during the years 1952—77.
In the Fifth Lok Sabha he represented
Palghat constituency in Kerala and was
leader of Communis: Party «f India
(Marxist), the largest opposition group.
Starting his career as a teacher, Shri
Gopalan plunged inty active politics in
1927 and dedicateq himself to the free-
dom movement in the Malabar area.
Later he founded the Kerala Commu-
nist Party. A true and delicated work-
er, he never sought any office. He in
fact gained popularity amongst the mas-
ses and became a naticnal leader Iy his
selfless work. Devoting himself 16 the
trade union and kisan movementc in
Kerala he raised the consciousness of



15 Papers laid

[Mr. Speaker]

the exploited and down-trodden peo-
ple. He was imprisioned and detained
several times for political activies and
remained underground for five years
during British rule. He led the
famous Temple Entry Satyagraha in
Gurvayoor Kerala and when on huger
march from Cannanore to Madras on
foot covering a distance of 750 miles.
A seasoned pariamentarian and force-
ful speaker, he took active interest in
the proceedings of the House. He al-
ways championed the cause of agricul-
turists, landless labourers and the
common man. He also wrote many
books opn varied topics. He passed
away at Trivandrum on the 22nd
March, 1977 at the age of 72. In his
death the country has lost a great
patriot.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while.

12.10 hrs.
PAPERS LAID ON THE TABLE

ORDINANCES PROMULGATED BY PRESIDENT
MR. SPEAKER: Mr. Shanti Bhu-
shan.
Some Hon. Members 70ce—

MY FIWE g (feesr-az)
ey HEIEd, THY 9gw fF T megmew
ggl @2F ® Ted 91 @ ad & fafy
ey FT e sfewer 123 (2) (&)
1 <& fearr =ear § foww ag
vrgegy g f5 s w1 wemRw S
fFre ox & Y aeeT afs Ifaa gw&
S fFtaaaWraua T gearg !l
= sregrewy ¥ fadiwa: 4, 6, 7, 8 AR
9 =T ¥ weaTaW facgar mAsHRfes
# = AT qrEf = wewa AEY & 0 Ay
# fafir vicly ¥ sraAT FET R TINT R
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& 3 Ta% Io< @37 FT wwWg &, T

ARV S S AN qE T F | [
A 7 X ATE T T 997 T AAT-
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An Ordinance promulgated under
this article shall have the same force.
and effect as an Act of Parliament,
but every such Ordinance may be
withdrawn at any time by the:
President.

May I request the hon. Minister to
have these Ordinances withdrawn?
They are highly objectionable and
anti-democralice.

MR. SPEAKER: Normally, while
papers are laid on the Table of the
House, we do not allow any discus-
sion. After all, these are only being
placed on the Table. Government may
or may not proceed with them. Since
the hon. Member wanted to raise i,
I had allowed him. Now I will allow
only Mr. Krishna Kant....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Are you allowing a
discussion right now?

MR. SPEAKER: No discussion at
all. Normally, when papers are laid on
the Table of the House, there is ab-
solutely no discussion. Perhaps, the
same point which Mr. Kanwar Lal
Gupta has raised, is likely to be rais-
ed by Mr. Krishan Kant also. The
point has been made to the Minister
concerned. What he might say or do
i3 the Government’s concern. I would
only say this. If we start having a
discussion now, there will be no end
to it. We have a very important busi-
ness to transact. Also if I am to per-
mit all the Members and we are to
have a discussion now, then it will be
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creating a bad precedent. After all,
one submission has been mmade. If
every hon. Member begins making
submissions, it will take the time of
the House and it will also be a bad
precedent. Laying the papers on the
Table of the House is just a normal
procedure. Later on, Government may
or may not proceed with those Or-
dinances; it is not compulsory, just
because they are laying them on the
Table, that they should proceed with
them. Therefore, let us not prolong
this. (Interruptions) I have no ob-
jection, but you will be creating a
very bad precedent, and once a pre-
cedent is created, next time when
somebody else wants to raise some-
thing when papers are laid on the
Table, I cannot say ‘No; ycu cannot
raise it". After all, the point has been
made. The Minister may lay them on
the Table now. Later on, he may ex-
plain whether he is going to proceed
with them or not. Therefore, may I
reauest the hon, Members not to raise
anything now? 1I will allow only Mr.
Krishna Kant' berause he had given
me notice carlier. Mr Krishna Kant.

SHRI JYOTIRMOY BOSU: On a
point of submission.

SHRI S. KUNDU (Balasore): On a
roint of order. It is an important
pcint of order.

MR. SPEAKER: What is the roint of
order?

SHRI S. KUNDU: You will find in
this order paper under item 4(7)....

MR. SPEAKFER': There is ne point of
crd@er at all. The hon. Member is rais-
ing the same issue in the name of pcint
of order,

SHRI S. KUNDU: Sir, this item which
has been introduced today is not Cons-
titutionally admissible; it cannot be
acdmitted before the House. Here, Sir,
the ordinance on the disputed election
matter in respect of the Prime
Minister. .. -

MR. SPEAKER: Please sit down.

There is no point of order.
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SHRI1 JYOTIRMOY BOSU: Arising
owut of the observations, may I make a
submission. ... ,

MR. SPEAKER: There is no point o’
crder at all there, there is no pcint of
submission,

SHRI KRISHNA KANT (Chanrii-
garh): sir, before the Minister lays.
these papers on the Tabie of the House,
I would like to know whether in view-
of what the President has said in his
Address and in view of the promises.
that we have made .n the last elections
that equality will pe maintained in so:
far as the Prime Minister, Speaker and’
otner Members of .ok Satha are cor.--
cerr.ed, he will allow this ordinance to:
lanse? Or, it will be much better to-
witharaw it earlier; even now that can
be done.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRE (SHRI
SHANTI BHUSHAN): These ordinan-
ces are being laid on the Table of the
House 1n  view of the mandatory re-
quirement of Article 123. That LES
noi mean that the Government proposes
to convert them into Acts or .o intro-
duce Bills to that effect. The thinking
of the Government will be crystallised
in one course, but the President’s Ad-
dress itself has given an indication of
the broad thinking of the Government
in so far as that matter is concerned.

I beg to lay on the table a copy each
of the following Ordinances (Hindi and
English versions), under article 123
(2) (a) of the Constitution:—

(1) The East Punjab Urban Rent
Restriction (Chandigarh
Amendment) Ordinance, 1976
(No. 14 of 1976) vromulgated
by the President on the 17th
December, 1976.

(2) The cCaltex [Acquisition of
Shares of Caltex Oil Refining
(India) Limited and of under-
takings in India of Caltex-
(India) Limited], Ordinance,
1976 (No. 15 of 1977) promul-
gated by the President on the-
30th December, 1976.
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(8) The Food Corporations
(Amendment) Ordinance, 1976
(No. 16 of 1976) promulgated
by the President an the 3l1st
December, 1976.

(4) The Representation of the

People (Amendment) Ordi-

nance, 1977 (No. 1 of 1977)

promulgated by the President

on the 2nd February, 1977.

((5) The Petroleum Pipelines (Ac-
quisition of Right of User in
Land) Amendment Ordinance,
1977 (No. 2 of 1977) pronul-
gated by the President on 3rd
February, 1977.

«(6) The Presidential and Vice-Pre-
sideniiul Elections (Amend-
ment) Ordinance, 1977 (No. 3
of 1977) promulgated by the
President on the 3rd February,
1977,

«7) The Disputed Elections (Prime
Minister and Speaker) Ordi-
nance, 1977 (No. 4 of 1977)
promulgated by the President
on the 2rd February, 1977.

«(8) 'The Government of Union
Territories (Amendment)
Ordinance, 1977 (No. 5 of

1977) promulgated by the
President on the 7th rfebru-
ary, 1977.

(9) The Delhi Administration
(Amendment) Ordinance, 1977
(No. 6 of 1977) promulgated
by the President on the 7th
February, 1877. [Placed in
Library. See Nc¢. LT-2/77.]

SHRI JYOTIRMOY BOSU: Sir, it
was clearly indicated in the Handbook
for Members that while the papers are
‘being laid on ithe Table of the Hcuse,
the Members have a right to seek
further information. But unfortunate-
ly, after you left, that provision was
withdrawn. It igs a pity that that prac-
tice should continue now. Therefore,
‘Sir. .. . . :
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MR. SPEAKER: Now, let the papers
be laid on the Table of the House.

PROCLAMATIONS REVOKING INTERNAL AND
EXTERNAL EMERGENCIES, NoTIFICA-
TIONS UNDER DEFENCE AND INTERNAL
SEcUuRITY OF INDIA RuULEs, 1971, AND
DEFENCE AND INTERNAL SBHIURITY OF
INDIA Act, 1971, AND A STATEMENT,
AND PRESIDENT'S ORDER UNDER GCVLIIN-
MENT OF UNION TERRITORIFsS ACT, 1963.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND I ABOUR
(SHRI RAVINDRA YVARMA): On
behalf of Chaudhari Charan Singh,
1 beg to lay on the Table: —

(1) A copy each of the following
Proclamations (Hindi and English
versions) under sub-clause (b) of
clause (2) of article 352 of the Con-
stitution: —

(i) Proclamation issued by the
Vice-President acting as Presi-
ddnt on the 21st March, 1977
under sub-clause (a) of clause
(2) of article 352 of the Consti-
tution, revoking the proclamation
of Emergency issued on the 25th
June, 1975, published in Notifica-
tion No. G.S.R. 117(E) in Gazette
of India dated the 21st March,
1977. [Placed in Lidbrary, See
No. LT-3/71.]

(ii) Proclamation issued by
the Vice-President acting as
President on the 27th March, 1977
under sub-clause (a) of clause
(2) of article 352 of the Consti-
tution, revoking the Proclama-
tion of Emergency issued on the
3rd December, 1971, published in
Notification No. G.SR. 132(E) in
Gazette of India dated the 27th
March, 1977. [Placerd in Library.
See No. LT-4/717.]

(2) A copy of the Compensation
Tribunal (Amendment) Order,
1977 (Hindi anc English ver-
sions), published in Notification
No. G.S.R. 71(E) dated the 9th
February, 1977 issued under the
Defence and Internal Security of
India Rula2s, 1971, [Placed in
Library. See Neo. LT-5/717.]
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(3) () A copy of the Defence
and Internal Security of India
(Amendment) Rules, 1976 (Hindi
and English versions) published
in Notification No. G.S.R. 396 (E)
dated the 11th June, 1976, under
section 35 of the Defence and In-
ternal Security of India Act, 1971.

(ii) A (Hindi and
English versions) giving reasons for
delay in laying the above Notifica-
tion. [Placed in Library. See No.
LT-6/717.]

statement

(4) A copy of the Order of the
President dated the 5th February,
1977 issued under section 51 of the
Government of Union Territories
Act, 1963, extending the President’s
rule in Pondicherry for a further
period of ' one year commencing
from the 28th March, 1977 published
in Notification No. S. O. 149(E)
in Gazette of India dated the 9th
February, 19717. [Placed in
Library. See No. LT-. 7/717]

12.20 hrs.

RE. ADJOURNMENT MOTION
DR. KARAN SINGH (Udhampur):

Mr. Speaker, Sir, I have given notice
of an adjournment motion to discuss
the undemocratic and totally unwar-
ranted dissolution of the Jammu and
Kashmir Assembly. There has been
a major distortion and perversion of
democracy and this shouid be bLrought
and discussed before the House im-

mediately.

MR. SPEAKER: I have received the
notice, and } will request the hon.
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Member to raise it tomorrow. 1 will
give my consideration to it today and
tomorrow we shall see if we can dis-
cuss.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I raise a question of
propriety, if not a breach of privilege-
of the House? .

SHRI JYNDTIRMOY BOSU: (Diamond
Harbour): On the day of President’s
Address, how can it be raised? You

should rule it out.

MR. SPEAKER: I have received the-
notice. I have been suggesting to the
hon. Member that I will be giving my
consideration. I am very particular
that the Vote on Account must go.
through, but, tomorrow, I will give my
consideration and then give my c(eci-
sion tomorrow morning. 1f there is
going to be discussion tomorrow, you
can have it some time 1tomorrow
evening.
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‘'SHRI KANWAR LAL GUPTA
(Delhi—Sadar): Sir, is the hon. Mem-
.ber prepared to resign and face the
electorate? ....(Interruptions)

SHRI JYOTIRMOY BOSU: Butchners
«of democrauy, bu.cness of Jemocracy.

.SHRT SHYAMNANDAN MISHRA: 1
‘am on a question of propriety, if not
on a question of breach of privilege of
the house on the matter raised by Dr.
Karan Singh just now, .e, the imposi-
tion of President’'s rule in Jammu an¢?
Kashmir which has been announced to
‘the Press but has not yet bheen
announced to the House. It has not
found a mention in the President's
Address too. So, ] leave it to you
‘whether it should be

breach of privilege of the House «~r as

construed as a

.a breach of propriety of the House. 1
.leave it to you. :

MR. SPEAKER: Anvway. these will
+only be considered tomorrow. When I
ctonsider, all these aspects will be c~n-
:sidered naturally. Just now I am nnt
ﬁllowing anything. I am not giving
.any decision now. He has given notice
but I have not taken any decision on
‘that. -

SHRI SHYAMNANDAN MISHRA:
‘What about my question of breach of
propriety or breach of privilege?

MR. SPEAKER: 1 have not given
:any decision till now on that, I will
:give my consideration on ’this issue.
"That is all, nothing more.

- .
-

Now, Mr. H M. Patel.
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SHRI JYOTIRMOY BOSU: Under
Direction 2, sub-section 31, I have given
a notice under Rule 377. I would like
to place it. You kindly allow me one

minute ....

MR. SPEAKER: Every day I gei so
many notices of so many motions.
But, unless the hon. Member is called,
it cannot be raised. The moment a
notice is given it docs not mean tc say
that I have accepted it. When 1 accept
it, I will certainly call the hon, Mem-
ber. Just now 1 have cailed the Finarce

Minister.

SHRI JYOTIRMOY BOSU: I assure
you that I will not take more than one
minute. ... (Interruptions)

SHRI MOHD. SHAFI QURESHI:

The Prime  Minister is here. Why
should he not speak?.....(Interrup.
tions)

SHR] AMRIT NAHATA (Fali): Can
he spell democracy?

SHRI JYOTIRMOY BOSU: I have
given notice. Therefore, in all fairness
I should be given one minute.

MR. SPEAKER: I am not giving you
one minute also. If you want to soeak,
you can speak, for one hour. I io not
mind ....

SHRI JYOTIRMOY BOSU: That sort
of thing I never do

MR. SPEAKER: But this will not be
taken note of.

SHR] JYOTIRMOY BOSU: *

*Not recorded.
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12.25 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1976-77

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): I beg to
present a statement showing Sup-
plementary Demands for Grants in
respect of the Budget (General) {for
1976-717.

12.25 hrs.

SHRI HARI VISHNU KAMATH
(Hoshingabad): Mr. Speaker, I rise
on a point or order. I take my stand
on Rule 376. I read out the Rule
before the House:

“(1) A point of order shall re-
late to the interpretation or en-
forcement of these rules or such
Articles of the Constitution as re-
gulate the business of the House
and shall raise a question which is
within the cognizance of the
Speaker.

(2) A point of order may be rais-
ed in relation to the business be-
fore the House at thhe moment”.

The business before the House is given
in the List of Business.

Now I would like to invite your
attention to the fact that the Consti-
tution—‘asli” Constitution.......

MR. SPEAKER: Please tell me
what is the Point of Order and on
which subject,

SHRI HARI VISHNU KAMATH:
There is a universally accepted Con-
stitutional legal maxim that this
House or for the matter of that any
corporate body cannot transact its
business without the provision for a
quorum in the House. Unfortunately,
there is g vacuum now.

MR. SPEAKER: You can raise a
point of order on an issue which is
being discussed by the House. But
here there is absolutely nothing.
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SHRI HARI VISHNU KAMATH:
The business cannot be’' conducted
without the provision for quorum
before the House. There is a vacuum
in regard to quorum. Please refer
to the Rules of Procedure.

MR. SPEAKER: 1 know that.
But thhere is no point of order at all
because there 'is no subject before
you.

SHRI HARI VISHNU KAMATH:
List of Business before the House is
a subject.

MR. SPEAKER: Are you objecting
to the Grants for the Railways?

SHRI HARI VISHNU KAMATH:
The business cannot be transacted
without a provision for quorum.
That is an axiom.

(Interruptions)

MR. SPEAKER: There is no point
of order.

SHRI HARI VISHNU KAMATH;:
Will you please listen to me?

MR. SPEAKER: Will you kindly
allow the Law Minister to explain
that?

SHRI HARI VISHNU KAMATH:
I have not ccenpleted my point of
order.

(Interruptions)

MR. SPEAKER: The Speaker
takes a decision on a point of order
but not an hon. member.

SHRI HARI VISHNU KAMATH:
I have not completeq my point of
order yet. Please listen to me.

MR. SPEAKER: The Law Minister
will please explain.

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I
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submit that the provisions relating
to quorum which were in force be-
fore the 42nd Amendment of the
Constitution are still in force because
those provisiong of the 42nd Amend-
ment relating to quorum have not
been brought into force by the neces-
sary notification.

MR. SPEAKER: This
therefore, does not arise,

question,

SHRI JYOTIRMOY BOSsSU (Dia-
mond Harbour): There khave been
extensive printing and serial num-
bering of duplicate ballot papers by
the Government Press, Alipur, Tal-
cutta, under the control of a senior
I.P.S. officer Shri Panchoo Gopal
Mukherjee, with a very unclean past
record. Thousands of such ballot
papers have been seized by the
District Magistrate and others. That
is a very important point. The matter
has come out in the press widely and
extensively. That was done for the
purpose of extensive rigging on the
day of polling.

MR. SPEAKER: I do not know.

SHR] JYOTIRMOY BOSU: I
would like the hon. Law Minister to
enlighten this House as to whether
he knows about duplicate ballot
papers having been printed and serial-
numbered? If so, will he conduct an
enquiry? Will he make an investi-
gation about the printing of duplicate
ballot papers in the Government
Press at Alipur in West Bengal?

— g —

12.30 hrs.

SUPPLEMENTARY DEMANDg FOR
GRANTS (RAILWAYS), 1976-77

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): I
beg to present a statement showing
Supplementary Demands for Grants
in regpect of the Budget (Railways)
for 1976-71.
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SUPPLEMENTARY DEMANDs FOR
GRANTS (TAMIL NADU), 1976-77

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H M. PATEL): 1 beg to
present a statement showing Supple-
mentary Demands for Grants in
respect of the State of Tamil Nadu
for 1976-77.

SUPPLEMENTARY DEMANDg FOR
GRANTS (NAGALAND), 19876-77

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHR] H M. PATEL): 1 beg to
present a statement showing Supple-
mentary Demands for 'Grants in
respect of the State of Nagalang for
1976-77,

SUPPLEMENTARY DEMANDg FOR.
GRANTS (PONDICHERRY), 19768-77

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): I beg to
present a statement showing Supple-
mentary Demands for Grants in
respect of the Union Territory of
Pondicherry for 1976-77.

———

12.35 hrs.
RAILWAY BUDGET, 1977-78

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE)":
Mr. Speaker, sir, I rise to place be-
fore the House the annua] financial
statement for the Indian Govern-
rment Railways showing the estima-
ted receipts ang expenditure for the
year 1977-78. The estimates are for
the whole of the next financial year,
but as the time available now, be-
fore the end of this inaneial year, for
discussion of the Demands for 1977-
78 is very limited, I seek from this
House, for the present, only a vote
aon- accaunt . sufficient to cover the
estimated expenditure for the first
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four montiihs of the financial year
1977-78, leaving the supplies for the
rest of the year to be voted separately
later on.

Financial Results of 1975-76

2. I shalj first begin with the opera-
ting results of 1975-76, the last com-
pleted financial year. The Budget
for the year visualized a surplus of
Rs. 23.03 crores in the hope that the
traffic revival noticed jn the preced-
ing year would gather momentum
during 1975-76. The actual trend of
materialisation of traffic in 1975-76
was better than what wasg expected
at the time of the Budget, and this
wag reflected in the Revised Estimates
for traffic receipts. However, the
increased traffic receipts were more
thap offset by post-budgetary liabi-
lities amounting to Rs. 152.36 crores,
arising mainly out of retroactive
sanction of five additional instal-
mentg of dearness allowance. The
net result, therefore, for 1975-76 at
the Revised Estimate stage was a
deficit of Rs. 62.81 crores, against the
origiral budgeted surplus of Rs.
23.03 crores. The final accounts for
the year 1975-76 indicate a deficit
of Rs. 61.11 crores, or .an Improve-
ment of Rs. 1.70 crores over what
wag expected at the Revised Esti-
mate stage.

Revised Estimates 1976-77

3. In the Budget Estimateg for the
current year 1976-77, 5 surplug of Rs.
8.98 crores was expected after tak-
ing into account the effect of the
proposals for adjustment of freight
charges in respect of certain speci-
fied commodities. The current year
has been, for many years, the best
operating year for the Indian Rail-
ways. This can be seen from the
fact that during the period from
April, 1976 upto the end of January,
1977, 13.3 million tonnes more of
originating revenue earning traffic
have been loadeq as compared to the
corresponding period of last year.
This is also about 7 million tonnes
more than the loading proportional
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to the origina) Budget Estimate.
There was vigorous marketing effort,
and all the goods traffic that was
offered was carried by the Railways,
and the outstanding registrations
were very low. Power Houses,
Cements Plants and other coa] using
industries had adequate stocks of
coal rigiht through. As regardg ex-
port of iron ore, the full demands
were met. Movement of brick burn-
ing coal and soft coke which showed
a decline in the earlier part of the
year, for lack of demands, has pick-
ed up substantially fromp the month
of December. The tota] originating
loading both for the revenue earn-
ing and the non-revenue traffic com-
bined, is expected to be an all time
record exceeding 230 eillion tonnes.

4. Increase in passenger traffic
during the current year kas been
truly phenomenal. Against 1,183 mil-
lion originating suburban passengers
anq 915 million originating non-
suburban passengers during April—
December 1975, the numberg in the
corresponding period this year have
been 1,305 million suburban and
1,137 million non-suburban, record-
ing an increase of more than 10 per
cent under the former and 24 per
cent in respect of the latter. This
increase is the combined effect of
check of ticketless travel and all
round improvement in passenger
train operation. During the period
April—December 1976. 96 new non-
suburban trains were introduced and
frequency of 5 trains was jncreased.
In addition, the run of 50 pairs of
non-suburbanp trains has been exten-
ded. The result of these changes
has been an increase of over 25,000
train kilometres per day. Details
are given in the booklet rcirculated
with the budget papers.

Gross Traffic Receipts

5. On the basis of the trend of
traffic, the Revised Estimate of Gross
Traffic Receipts for 1976-77 has been
placed at Rs. 1987.55 crores, or an
increase of about Rs. 32 crores over
the Budget.
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Working Exrpenses

6. On the working expenses side, I
am glad to say that inspite of the
increas2 in traffic over the Budgeted
level the Revised Estimates record
a net saving of about Rs. 3 crores
over the Budget as a result of better
efficiency and tighter expenditure
contiol. The actual saving could
have been more bul for the inescapa-
ble additional expenditure to meet
the increased requirement of fuel,
lubricants and other materials neces-
sitated by higher traffic as compared
with the Budget. Eyen though the
year is expected to close with a
lower net expenditure than the sanc-
tioned Budget wunder all the Reve-
nue Demands taken together, increa-
sed allocations will be required
under some Demands. I am, there-
fore, approaching the House for
Supplementary Demands for Grants
where additional expenditure autho-
risation has been founq to be neces-
sary.

7. It is a matter of great satisfac-
tion that tlhe Railways are now ex-
pected to close the current financial
year with a net surplus of Rs. 35.67
crores, s against Rs. 8.98 crores sur-
plus anticipated in the Budget. When
the accounts for the year are finally
closed, it is possible that the actuals
might even exceed this leve] of
surplus.

Plan Outlay for 1976-77

8. The Railways’ developmental
programme for 1976-77 envisaged a
total outlay of Rs. 417.81 crores in-
cluding Rs. 10 croreg for the Metro-
politan Transport Projects and Rs. 5
crores to meet the working capital
requirement for financing export
orders. Due to overall financial con-
straints, this allocation was lesg than
what the Railway Ministry had pro-
jected as jts requirement; but all the
same by careful planning of the
various developmental projects, in-
cluding line capacity works and re-
newals, it has been possible to main-
tain the plan targets within this allo-
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cation, except in the case of new line
constructions. In the case of new
line constructions the Ministry of
Finance and the Planning Comsmis-
sion were specially requested for an
additional allotment of Rs. 3 crores
to keep up the progress on certain
project oriented lines. Tiiis gdditional
allocation has been agreed to and is
includeq in the Supplementary
Demands 1976-77. In respect of
Rolling Stock, due mainly to updat-
ing of the prices of rolling stock tur-
ned out of the Digsel Loco Works, Vara-
nasi ang the Chittaranjan Loco
Works, some financia] adjustments
involving transfer of value from in-
ventories to rolling stock have been
found to be necessary resulting in
increase in the gross expenditure
under Demand 15, the net outlay re-
maining unaffected. I am, therefore,
approaching the House for additional
expenditure authorisation under
Demands 1% and 15. The details are
given in the Supplementary Demands
for Grants.

Resumption of Indo-Pak Rail Traffic

9. An important development dur-
ing the current year is the resumption
of Indo-Pak rail traffic. Arising out
of the joint statement signed by the
Foreign Secretaries of India and
Pakistan at Islamabad on 14th May
1976, the details for the restoration of
rail communications across the Atari-
Wagha border were worked out to-
wards the end of June 1976, Rail
communications between India and
Pakistan were resumed on 22nd July
1976 with the running of a daily ex-
press train from Amritsar to Lahore
and back. However, interchange of
freight traffic started only from the
3rd September 1976. By the end of
February 1977, more than 17,150 pas-
sengers crossed over from India to
Pakistan and over 23,000 passengers
from Pakistan to India. Nearly 900
wagon loads of freight traffic have
also been moved to Pakistan from
India. Goods traffic from Pakistan to
India has, however, to pick up.
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General Improvement FIn Railway
Operation

10. Before 1 deal with the 1977-78
Budget Estimates, it would be in order
to pause and take stock of the gene-
ral performance of the Rai'ways in
the financial year which will end in
a few days. Noticeable improvement
in railway operation commenced from
1975-76 and has been further consoli-
dated in the current year. There has
been genera]l appreciation of the un-
precedented improvement in railway
working. I might mention briefly
that in almost all spheres of railway
working, the Railways have excelled
the best norms that they had ever
achieved before. The menace of un-
authorised travel agents and anti-so-
cial elements indulging in malpracti-
ces in seat reservation has been large-
ly eliminated. At large stations,
booking and reservation counters have
been increased and the long queues
have now been reduced considerably.
Additional long distance fast trains
have been introduced and overcrowd-
ing has been reduced substantially
not only as a result of additional
trains but also by a continued watch
on ticketless travellers. Cleanliness
in trains and at railway stations has
improved; substantial improvement
has also been made in the railway
catering service. Punctuality of
trains, which was only in the region
of about 65 per cent prior to 1975, has
registered spectacular improvement.
Even as compared to 1975-76 the per-
centage of trains not losing time has
recorded an improvement and the
average of trains maintaining punc-
tuality is at present we!l over 90 per
cent,

11. Apart from the welcome im-
provement in the punctuality of pas-
senger train services, the current year
also witnessed introduction of a num-
ber of super-fast long-distance Mail
and Express trains to connect impor-
tant State Capitals and cities. Some
of these super-fast trains, such as the
Tamilnadu Express, the Karnataka
Kerala Express, the Jammu Tawi-
Bombay Express and the Gomti Ex-

press have considerably reduced the
journey time and have made travel
comfortable. It has been possible to
introduce these trains without any
substantial additions to the facilities
existing at the various terminal points
and also without affecting the growth
of the freight traffic, which ig essential
to the growth of the economy of the
country and for the viable working of
the Railways. It has to be mentioned
in this connection that many of our
important terminals like Delhi, Bom-
bay, Calcutta and Madras are now
reaching a saturation limit and that
additional facilities will have to be
planned and provided to cater for in-
creased passenger traffic,

Rdailway Convention Commiltee

12. Due to dissolution of the Fifth
Lok Sabha on 18-1-1977, the Conven-
tion Committee’s recommendations for
1977-78 are not available to Govern-
m«nt. Consequently, the computa-
tion of dividend to Genera' Revenues
“as been made on the basis of the re-
commendations macde by the Railway
Convention Committee, 1973 for the
year 1976-77 as approved by Parlia-
ment. The appropriation to Depre-
ciation Reserve Fund has been pro-
posed at Rs. 140 crores for the year
1977-78 as against Rs, 135 crores made
during 1976-77. This increase was
fully accepled by the Committee in
the course of their discussions with
the Ministry. Their earlier recom-
mendations for relief in certain speci-
fied areas requiring consultation with
the concerned Ministers, etc., are be-
ing pursued so that the Railways may
obtain some desired financial relief on
account of the various social obliga-
tions.

13, In their recommendationg for
1976-77, the Railway Convention Com-
mittee had, by and large, continued
the earlier concessions. Additionally,
they had also accepted the suggestion
that the cost of staff quarters sanction-
ed for construction during the Fifth
Plan period may be allocated to Capi-
tal instead of the Development Fund,
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the Railways being liable for payment
of dividend to General Revenues on
such capital only if they are able to
meet their other dividend obligations
in full.. Ags it ig expected that the
Railways will earn a net surplus dur-
ing the two years 1976-77 and 1977-78,
the dividend payable to General Re-
venues includes the dividend liability
in respect of the cost of staff quarters
chargeable to Capital in terms of the
Railway Convention Committee’s re-
commendation.

Budget Estimates 1977-78

14. I shall now deal with the Bud-
get Estimates for 1977-78, The Gross
Traffic Receipts for the year, at the
existing level of rates and fares, are
estimated at Rs. 2091.44 crores, recor-
ding an increase of about Rs. 104
crores over the Revised Estimate for
the currrent year, The increase in the
traffic receipts is based on an estima-
ted 6% growth under ‘passengers’
and an originating revenue-earning
freight traffic target of 217 million
tonnes,

15. The ordinary working expenses
(net) have been placed at Rs. 1635.75
crores, involving increase of about
Rs, 874 crores over the Revised Esti-
mates for the current year. The
higher provision takes into account
the effect of annual increments to the
staff and full year’'s effect in 1977-78
of the implementation of Miabhoy
Award, upgradation of posts and re-
moval of anomalies etc. Increased
provision has also been made for
maintenance of track, rolling stock
and other equipment, apart from addi-
tional fuel requirement to meet the
demands of the higher traffic expected
to be moved during 1977-78 as com-
pared with the current year. The
details of the additional provisions
made under various Demands are
given in the Explanatory Notes under
each Demand in the Demands for
Grants,

16. As mentioned earlier, increased
provision has been made for appro-
priation to the Depreciation Reserve
Fund. Appropriation to Pension Fund
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has also been increased by Rs. 5
crores over the current year to meet
the expected withdrawal from the
Fund for payment of pension to re-
tired pensionable railway employees,
The liability for payment of dividend
to Genreal Revenueg for 1977-78
works out to Rs. 225.56 crores, against
the current year’s Revised Estimates
of Rs. 21130 crores, on the basis of
the recommendations of the Railway
Convention Committee, 1973.

Financial Results

17. Taking into account the various
provisions made in the Budget for
1977-78 as presented to the House, the
Railways are expected to earn a net
surplus of Rs, 26.45 crores, and this
sum is proposed to be transferred
fully to the Railway Development
Fund. Thus we hope to earn, for the
second year in succession, g net sur-
Plus after payment of Dividend to
General Revenues. Despite the net
surplus aggregaling over Rs. 62 crores
accepted to be realised in the two
years, the Railways’ indebtedness to
the General Revenues on account of
temporary loans obtained for Deve-
lopment Fund and Revenue Reserve
Fund expenditure is expected to be
of the order of Rs, 477.18 crores at
the end of 1977-78. It may be recall-
ed that the Budget for 1976-77 envi-
saged the Railway indebtedness as on
31-3-1977 to be Rs. 491.50 crores, Ac-
cording to the Revised Estimates, this
figure is expected to be reduced to
Rs. 461,99 crores at the end of the
current year. The balance of Rs.
477.18 crores as on 31-3-1978, in terms
of the Budget for 1977-78, is a sizable
debt and it would be our endeavour
to see that it is contained within rea-
sonable limits, if not reduced.

The Railway Freight Structure Enquiry
Committee

18. In spite of the heavy indebted-
ness of the Railways, I am not bring-
ing forward any proposals for increase
of freight rates and fares. The pre-
sent freight structure is largely based
on the recommendationg made by a
High Power Committee appointed in
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1955, The Public Accounts Commit-
tee (1974-75) have given a recom-
mendation in their 148th Report that
the Railways should undertake ra-
tionalisation of the tariff. Pursuant
to this recommendation the Govern-
ment have decided to appoint a high
power Expert Committee to study the
problem comprehensively and make
suitable recommendations in the
matter.

Plan Outlay For 1977-78

19. As a result of discussions held
with the Planning Commission and
the Ministry of Finance, the Plan
allocation of Rs. 501 crores has been
agreed to for 1977-78 to enable the
.Railways to provide inputs for build-
ing up the originating freight loading
target of 250/260 million tonnes by
1978-79, the last year of the Fifth Five
Year Plan. This allocation includes
Rs. 10 crores for the Metropolitan
Transport Projects at Bombay, Cal-
cutta, Delhi and Madras. In addition,
a sum of Rs. 2.80 crores has been
provided to enable the production
units of the Railways te meet their
working capital requirement in res-
pect of export orders. The share of
new lines and restorations is Rs. 23.58
crores and of electrification projects
Rs, 19 crores. I am aware of the need
for railway development, without any
delay, in certain backward regions of
Konkan, Orissa, Madhya Pradesh,
North Eastern part of the country and
other backward areas. I will initiate
necessary steps in this connection.

Staff Relations

20. The year 1975-76 witnessed nor-
malcy in staff relations, The perfor-
mance of the Rai'ways during the
current year is a testimony to the high
calibre of men and women employed
at all levels on the Railways and their
unfailing commitment to the tasks
assigned to them. The collective
bargaining evolved on the Railways
over the years has to be re-activated
and it will be my constant endeavour
to seek the cooperation of the trade
union ynachinery in this task. I will
strive to introduce a new element of
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relationship. .

21. Ceriain anomalies arising out of
the implementation of the Pay Com-
'mission recommendations were refer-
red to a joint committee of labour
and management and an agreement
wags finally' reached and is under im-
plementation. A number of non-
gaZetted posts have been upgraded on
the Railways to increase promotional
opportunities for the staff. A tribunal
has also been set up for re-classifica-
tion of the workshop and artisan staff
according to the job content. I will
strive to seek the cooperation of
labour to improve the results,

22. Al] the Railway employees who
were either suspended or dismissed as
a sequel to their participation in the
Railway strike in May, 1974, will be
re-instated unconditionally,

SHR] MOHD. SHAFI QURESHI
(Anantnag): This is George Fernandes
rehabilitation,

SHR1 VASANT SATHE (Akola): So
that they can repeat it. Go ahead.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): Ministers are not going to
be re-instated.

PROF, MADHU DANDAVATE:
This is in consonance with the stand
I have consistently taken in this House
in the past and the pledge 1 have
given to the working class.

23. In this context I should like to
inform the House that concrete steps
have been taken for labour partici-
pation in- management. Apart from
shop councils formed in the produc-
tion units with management and la-
bour representatives, the scheme of
workers’ participation has been ex-
tended to commercial and service or-
ganisation's having large public deal-
ings. As an experimental measure,
Station Committees have been set up
in Bombay, Madras and Delhi in
which representatives of organised la-
bour are associated with the objective
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of providing better service to the cus-
tomers.

24. In view of the impressive re-
sults achieved by the Railways in the
current year, and the expectation of
an equally successful next financial
year, the House will no doubt appre-
ciat the unstinted cooperation and
total dedication to duty displayed by
railway employees at all levels. 1t is
also a matter of satisfaction that a
surplus budget could be presented
for the year 1977-78 without any in-
crease in fares and freight rates. 1
am confident that the Railways will
continue to get the full support of the
House, cooperation from the public
and dedicated service from all em-
ployees.

12,55 hrs.
GENERAL BUDGET, 1977-78

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL); Sir, I rise to
present the Budget to this august
House.

The Budget and the demands for
grants that are being made avail-
able to Honourable Members were
prepared on the basis o¢ the direc-
tions given by the previous Govern-
ment. 1 would like to make it clear
at the outset that though these have
been circulated, they do not reflect
our philosophy, policies, and pro-
grammes.

2. There was no time since we
assumed office to recast these esti-
mates and to print the Budget docu-
ments, afresh. The annual financial
statement and the demands for grants
prepared earlier will serve the limit-
ted purpose of fulfilling the Constitu-
tional requirements for taking a Vote
on Account before the 31st March,
1977. This will enable Government to
meet essential expenditure during
the first four months of the ensuing
financial year.

3. The Budget for the current fi-
nancial yerar presented in March, 1976

envisaged an overall deficit of Rs. 328
crores. Due to certain increases in
expenditure, partly offset by improve-
ment in receipts, the year is expect-
ed to close with g dificit of Rs. 425
crores. It is not necessary for me to
take you over the various details of
the budgetary developments during
the current year for which the present
Government can obiviously assume no
re'sponsibility.

4. According to the Budget as pre-
pared, while total receipts are exper-
ted to go up during the year 1977-78
to Rs. 14,910 crores as compared with
the figure of Rs, 13.759 crores in the
Revised Estimates for 1976-77, expen-
diture for the ensuing year is esti-
mated at Rs. 15.542 crores as against
the current year’s Revised Estimate
of Rs. 14,184 crores. This position
has resulted from an increase in both
non-Plan and Plap expenditure.

5. The Central Sector of the Plan
for 1977-78 involves an outlay of
Rs. 5,053 crores and will make a
draft on the Central Budget of
Rs. 4,096 crores. This compares with
the preceding years (1976-77) outlay
o° Rs. 4,090 crores and a budgetary
support of Rs. 3,347 crores at the
Budget stage. Central assistance to
States and Union Territories, and for
various programmes concerning the
Hill and Tribal areas. the North Eas-
tern Council and Rural Electrification
Corporation as well as the Andhra
Six Point Formula amounts to Rs.
1,692 crores according to these esti-
mates for the year 1977-78. The cor-
responding figure for the current
year is Rs. 1,412 crores. Taking Centre,
States and Union Territories together,
the Budget envisages a total Plan
outlay for 1977-78 of Rs. 9,953 crores
as compared with Rs. 7,852 crores in
the Budget Estimates of 1976-77.

13.00 hours.

6. The net effect of the proposals
made in the Budget would be an
overall deficit of Rs. 1,432 crores.
However, the Budget takes credit for
special borrowings of the order of
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Rs. 800 crores against drawal of
foreign exchange reserves, the as-
sumption being that such borrowing
would be non-inflationary, as it is
covered by increased imports of
goods. Accordingly, the Budget do-
cument shows a net deficit o" Rs.
632 crores.

7. In the context of the rise in the
whole-sale price index of 12.5 per-
cent that has occurred since March,
1976, any deficit financing has to be
viewed with concern. In order to re-
verse the rising trend of prices, and
to usher in a period of reasonable
price stability, the Government are
of the firm view that financing of
public expenditure in a manner which
would generate inflationary pressures
should be eschewed. Tt is our firm
resolve to review the Fifth Plan and
to revise the Budget Estimates so that
they reflect our thinking and priori-
ties. We propose to complete this
exercise in time for the regular Bud-
get which will be presented in May,
19717.

8. Meanwhile, I have asked my
Ministry to request all Ministries,
Departments and Public Sector Under-
takings under the control of the Cen-
tral Government not to take up new
schemes and not to enter into fresh
major commitments till we have
completed our review. The possibility
of rephasing and re-scheduling con-
tinuing schemes would also be explo-
red. All Ministries and Departments
of Government, and Public Sector
Agencies will be asked to observe
the utmost economy in expenditure,
keeping in view the present Govern-
ment’s emphasis on austerity and
avoidance of all forms of ostentation.

9. It is the will of the people of
India as expressed unequivocally at
the Polls, that there 13 an urgent
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rneed to redirect our e¢conomic poli-
cies and priorities so as to ensure that
economic growth subscrves the ob-
jective of speedy eradication of po-
verty and unemployment, and a pro-
gressive reduction in inequalities of
income and wealth. The House may
rest assured that we shall keep our
faith with the people. The task ahead
is formidable, but with the willing
support and goodwill of the people,
we are confident that we shall achi-
eve our objective.

13.05 hrs

FINANCE BILL. 1977*

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): Sir, I beg to
move for leave to introduce a Bill
to continue for the financial year
1977-78 the existing rates of income-
tax with certain modifications and
to provide for the continuance of the
provisions relating to auxiliary duties
of customs and excise and the dis-
continuance of the duty on salt for
the said year.

MR. SPEAKER: The question is;

“That leave be granted to intro-
duce a Bill to continue ‘or the fi-
nancial year 1977-78 the existing
rates of income-tax with certain
modifications and to provide for
the continuance of the provisions
relating to auxiliary duties of cus-
toms and excise and the disconti-
nuance of the duty on salt for the
said year.”

The motion was adopted.

SHRI H. M. PATEL: I introduce**
the Bill.

*Published in Gazette of India extraordinary, Part II, section 2 dated

28-3-1977.

**Introduced with the recommendation of the Vice-President acting as

President.
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TAMIL NADU BUDGET, 1977-78

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): I beg to lay on the
table of the House the Annual Fi-
nancial Statement of the State of
Tamil Nadu for the financial year
1977-78.

Statement

2. The Budget Estimates for 1976-77
envisaged a revenue deficit of Rs. 5.32
crores and closing cash %balance of
minus Rs. 2.98 crores. In the Revised
Estimates, the revenue deficit is esti-
mated at Rs. 12.78 crores with a clos-
ing cash balance of minus Rs. 1,18
crores. The major factor which has
led to the increase in the revenue
deficit is the expenditure on drought
relief and flood relief. The Plan and
Non-Plan expenditures on drought re-
lief have been Rs. 27.52 crores. Rs. 4.1
crores will be spent on flood relief,
The total expenditure of Rs. 31.62
crores on the relief for natural cala-
mities has been covered to tha extent
of Rs. 18.75 crores by way of advance
Plan assistance from the Centre.

3. The approved Plan outlay for the
current year was Rs. 201 crores. It is
now anticipated that Plan expenditure
will be of the order of Rs, 227 crores
in 1976-717.

4. In the Budget as now proposed
for 1977-78, the revenue receipts are
estimated at Rs. 635.91 crores and the
expenditure on revenue account at
Rs. 645.81 crores, resulting in a reve-
nue deficit of Rs. 9.9 crores, The
capital expenditure in 1977-78 has
been estimated at Rs. 62.69 crores.

5. A Plan outlay of Rs. 260 crores
has been approved for 1977-78. The
provisions in the Plan for major sec-
tors are: Power—Rs, 95 crores; Irri-
gation—Rs. 25 crores; Agriculture and
allied sectors—Rs. 30 crores; Industry
—Rs. 14 crores; Transport and Com-
munications—Rs. 24 crores; Water
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Supply and Sewerage—Rs. 25 crores;
Education—Rs. 13 crores; Housing and
Urban Development—Rs. 16 crores;
and other social and economic services
—Rs. 18 crores,

6. The overall effect of the transac-
tions on the Revenue, Capital and
Loan accounts will result in a closing
cash balance of minus Rs. 13.92 crores
at the end of 1977-78. Government
will endeavour to fully eliminate this
deficit through a variety of measures
including economies, better collection
of taxes and other dues to Govern-
ment and by improving the financial
performance of the public sector Cor-
porations. We can also expect a
measure of buoyancy in receipts due
to better fiscal discipline and improved
efficiency in the operations of Govern-
ment, provided seasonal conditions are
reasonably normal. Specific targets
for economy will be formulated and
implemented in all departments of
Government. Similarly, intensive re-
views have ‘been undertaken of the
financial performance of public sector
undertakings and improved surpluses
on their part will be planned {for and
achieved during the year,

7. At present, we are seeking a
‘Vote-on-Account’ for five months on
the basis of the Annual Financial
Statement placed before the House.

SHRI HARI VISHNU KAMATH
(Hoshangabad) : Does the Government
propose to end President’s Rule in
Tamil Nadu and hold fresh elections
there? ‘

MR. SPEAKER: 1 do not think the
hon. Finance Minister will be able to
answer that question now.

——
NAGALAND BUDGET, 1977-78

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL) I beg to lay before the
House the annual financia] statement
of the Government of Nagaland for
the financial year commencing from
1st April, 1977.
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Statement

The House is aware that the func-
tions and powers of the Legislative
- Assembly of the State of Nagaland
are at present exercisable by Parlia-
ment. Accordingly, with your per-
mission, Sir, I beg to lay before the
House the annwual financial statement
of the Government of Nagaland for
the financial year commencing from
1st April, 1977.

2. Revenue receipts of the State in
1977-78 are estimated at Rs. 57.99
crores and expenditure, on revenue
account, at Rs. 49,31 crores, resulting
in a revenue surplus of Rs. 8.68 crores.,
The capital account, however, shows a
deficit of Rs. 5.22 crores. Thus, in the
overall, there will be a surplus of
Rs. 3.46 crores. As against Rs. 17.70
crores in 1976-77, the estimates for
1977-78 provide for a Plan Outlay of
Rs. 19.27 crores, comprising Rs. 6.33
crores for agriculture and allied ser-
vices, Rs. 140 crores for water and
- power development, Rs. 526 crores for
transport and cornmunications, Rs. 5.15
crores for social and community ser-
vices and Rs. 1.13 crores for other
services like industry, etc.

3. Sir, at present we are seeking a
‘Vote-on-Account’ for five months on
the basis of the estimates which 1
have just laid before the House.

——

13.68 hrs.
PONDICHERRY BUDGET, 1977-78

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): I beg to lay before
the House the annual financial state-
ment of the Union Territory of Pondi-
cherry showing the estimated receipts
and expenditure of the territory in
relation to the financial year 1977-78.
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Statement:

The House is aware that the func-
tions and powers of the Legislative
Assembly of the Union territory of
Pondicerry are at present exercisable
by Parliament. Accordingly, with
your permission, Sir, I beg to lay be-
fore the House the annual f{inanciual
statement of the Union territory,
showing the estimated receipts and
expenditure of the territory in relation
to the financial year 1977-78.

2. In the Revenue Account of the
Union territory, receipts in 1977-78 are
estimated at Rs. 13.90 crores and ex-
penditure at Rs, 20.05 crores, leading
to a deficit of Rs. 6.15 crores, which
will be met by grant-in-aid from the
Centre. On Capital Account, the
estimates reveal a deficit of Rs. 4.38
crores, which will be met by obtaining
loans from the Government of India.
The estimates for 1977-78 provide for
an outlay of Rs. 8.33 crores on the
Plan of the Union territory, as com-
pared to Rs, 7.25 crores in 1876-717.
Sectoral distribution of the contem-
plated Plan outlay is given in the
Explanatory Memorandum which is
being made available to the Honour-
able Members.

3. On the basis of these estimalies,
Sir, we are, for the present, seeking
a Vote on Account for the first flve
months of the year commencing on
1st April, 1977.

MR. SPEAKER: The House stands
adjourned till 11.00 A.M. tomorrow.

13.10 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Twuesday,
March, 29, 1977/Chaitra 8, 1899 (Saka)
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